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CENTRAL . ADMINISTRATIVE  TRIOURAL ’;
" GUAHATL DENCH. L~
CASE NG 2;1253-53 fo6, - \
[ B
f7<a)wm4 RKands /jw% 0 T appiscant(e)
- Yorouos
}I' Q/O/ V\@W flespondent{s)
- ’ M. /3,,6 S’AW - |
ﬁ:;? é?r,é;a);a . Advcooto for tho applicant{o)
¢ . ] .
/94Fr~§¢ixgﬂﬁa)-_Skf((j_€§;{,cj. Advocate for the Recpondentis)
\ ,Y OFFICE NOTE 1 DATE, ' Court's Orders.
_ _ -
\ 31-10-96 * . Learned counsel Mr.5,KeShar-
te yma for the applicants. Learned
_ : 1SEeCeGeSeCe Mr.8,%11 for the
5?, , ‘respondents. :
© . . ) .
This application is In ' Heard Mr.P.K.S5harma for

form and within time
C. F. of Rs. 50/-
deposited . vide
. “IPO/;BD No & ’/ 99’7f?
. Bated .. 2./0

£

-

b d

-

+ Admission.
t+  The applicants were Seasonal
+ Khalasi of the Central Vater

+ Commission working under the

-

Middle Brahmaputra Division.

+ They have prayed for allowing

s them to join in this single agx

.application‘ Permission for

,joining in this application is

¢ @allowed to the applicants in.

sterms of Rule 4(5) (a) of the
aCcntral Aamlnlstratlve Tribunal
l(Procedu;e) Rules 1987 as theén,

: terms and conamtigns mentioned

s therein are fulfilled,

! Peruséd the contents of the
capplication and relief sought.
:Application is admitted. Issue
1 notice on the respondents by

. 'registared post.“Written state
,ment within six weeks. List foj

wrltten statement and further
;order on 16=12-96,
f Mr.”.x, Sharma prays for an

+ interim oroer. The services of

’these appllcants stood termina

1 1ted in
/< ! t_he afterngon o 15.10.

t .
COntd/-



O.A. 253/96

31-10-96

y take a sympatheiic view and pr

-Mr.Sharma submits that the applicant
codld not approach this Tribunal in
time due to unavoidable circumstance
beyond their control as they were
posted in remote areas and éouldgnot
léave their duties to take legal 
action 1n time. He has also summlttc
that the applicants are a1m¢larly
situated as those other Seasonal
Khalasis under the Central Water
Commission who had approached this
Tribunal in time and in whose case
the respondents were directed ﬁ?
~this Tribunal to finalise the scheme
of regularisation within three month
from 15-10-96. In those cases the
respondents were further directed
to take sympathetic view amg to
provide work to the applicé&nts pen-
ding finalisation of the scheme and
that their services should not be
terminated'pending finalisation of
this scheme without leave of this
Tribunal. In this connection he
‘refers to the order dated 15-10~§6
in M.P. 153/96 to 161/96. Therefore,
he submits that the applicants in
this case are entitled to be grant
similar reliefs. Mr.S.Ali, SriC.0.9
submitisethatedhgs SLIYACES 0L, thes
gippldcants.had snded; on. 15107965 §
ANy ang:oppasesi gratite Qi Hark erdy
Belief: ¢ " A S
e ton Hearpd counselhof \thh\gghdggs
chAglthe "applicants: in-thlalcase, g
ersimildarly ssktuated wwith: the,othf
#reagonal: Khahasis of.¢he @entral
tWater: Gormi ss iomrexaept (thats bhe
ididimot smpproach this Tribunal

time, the competent authoritie
réspondents are hereby direct

works to the present app;ican
within 15 days from to-day an
they have been so provided t

c
.
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statement. .
List for written statement and firthe
. orders on 12.2.97.
.1"(‘
f
I//
//,
/

(3)
O.A. 253/96

-
31-10-96 services of the appllcant uhall not
‘ }be'termlnated w1tnou2’leave of this
Tribunals,
) :\‘-; A /51.’&@6 .
/e 1m o ‘Member
11.12 +96 Vlde Order tOday in Map 196/96
« . the interim’ order dated 1. 10.96 has
R been modi fied. :
i
A ‘ K ’
/o'w/~«97 Member r
Loy i e strdcamaant P9
: ]
Vums ek et an 18.1% gé : . :
) 12, None for the applicant. .
e Sv»\amu \\zJ ¢ S PP _ Mr S.Ali,
P ‘ Sr.C.G.S.C for the respondents seeks.
"Bl
’12q~ time upto 13.1.97. for submission of
: written statement.
. List for written statement and
- further orders on 13.1.97.
Member
PY
A
Sl
15.1.97 Learned counsel Mr S. Sarma for

applicant. Learned Sr. C.G.S.C. Mr S. Ali for th

respondents, seeks one month time to submit writte



, O.A. 253/96 3

- N N A%
12.2.97 Mr B.K.sharma, learned couri”sel \\

é 3. QSL ) : appearing on behalf of the applicans ;

_ submits that similar cases are pending
‘;) AR The~ ;9/9bleannev?f : in this Tribunal. : - ‘
f%! oo 4544;’””A456 : Let this case be listed. for hearll

iY\ Mlé’_ AZ tre. 3 alongwith other similar cases. |

Q) N\D et mobn % o ‘ %ﬁé)
hZ/..g(;ﬂ - o Me%@- Vicé-Chairw,rf'f

3} Memo &f Gpfemane Py
’yLoT yvbﬁ W | 9‘/@ " | .

é/5 10.3.97 Let the case be listed on 21.4.1997 thr
hearlng

/@v&% A Ax_owé © 214,97 Let the case be listed for hearing

| | _ on 2.6.97.
N . |
. bo
o | Member Vice«Chairman
30 537?
P9

mmL \/0} w ' W
d;__ ' 246027 The respondents have filed an affi-
‘§Eﬂ§f’ ' ~ davit in Misc.Petition No.94/97 stating
inter alia that the scheme has since
been approved and it is likely to be
notified. In view of the above Mr.B.K. ~
SMmmlamwcwmaam%nmon
» v///behalf of the’ applicant suﬁgits ‘unless
v : the scheme is notified and we camq;to
know about the scheme is notified and
we come to know about the scheme it will
L | . be difficult for us and for that purpose
\ ,\\ - Mr.®harma prays for time till the scheme
is notified. Mr.M+Ke.Supta, learned Addi.
\  C.G.S.“. submits that che scheme will be
N\ notified very soon, may be within 3 weeks
N . contd /=
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¥\ 2,6.97 Mr.3.3li, learned Sr.C.GeS+Co and
Mr.M.KoGupta, learned A3A1 ¢CeGeSeCo
also agreed that the matter should be
heard after the publication of the

scheme.
Considering the submissions of

the learned counsel for the parties

[7; S Y [SCRE " we adjourned the case till 7-7-97.

M anéﬂér/ vice=Chairman

7.7.97 Heard b@, counsel of the parties.
' ‘Hearing concluded. -The application is disposed
of on withdrawal with 1liberty to file fresh
application if so advised. No order as to costs.

Order is kept in separate sheets. (E;%:\j%i,/”
Met@é( : * Vice—Chairman

trd



el AR LT e WERETEE e e T RN " Arage - . " - 4 ne o an o
' . (SOOI LI s = s ae:
oot e

AR
? Guanpst sadninnwave Tribunay
el ARl e

o8

T psiTeg
X'{' wmmﬁ Banci i 4

BEFORE THE CENTRAL ADI\FINISTRATIVE TRIBUNAL

| GUWAHATI BENCH N
( An application u/s 19 of the Admmlstratlve
Tribunal Act 1995

Title of the Case : 0.A, No, .S 3 of 9996

Karuna Kanta ‘Baishya & Ors, . ‘eesses Applicants

Union of India &.Ors.- Ve eees ReSpondehts

INDEX

Sl, No. Particulars of the Documents i Page No, (
1, \ " Application | 1 1o 14
2, 'Verifiéation' I - AY
3. Annexure- 1 ET
4, Annexure- 2 (3 to 2y
5, Annexure-} 3 2% Yo 20
6, . ' Annexure- 4 | 21 ‘o 72E.
)

For Use in Tribunal's Office

Date of filing i 30-/0-9%

Ddsignation’ ibfoﬁ%%fﬁéif’
' Signature 30/79/7’6 '
é*,\ Registrar. ;



DETWEEN :

. in Annexure-l go the OA,

50«;0»94‘}
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :3 GUWAHATI BENCI

' . 0.A. No, 255 /96

—————

. Karuna Kanta Baishys
. Harendra Ch, Das

. Mr, Abdul, Hakim
Baleﬁ Ch, Rgva.

Khagen Ch, Kumar

Anil Bora

\lc\(ﬂ;bwi\)i—-

. Rajsekhar Baéumatary.

All the applieants ape working under Central Water

~ Commission and their respective places at posting are reflacted

. .eeee Bpplicants,
- AND -

1, Union of India, represented by the Secretary to the Govt,
of India, Ministfy'of Water Resources, Shram Shakti Bhawan,

New Delhi,

2, The Chairman, Central Water Commission,
Seva Bhawan, R.K. Puram, New Delhi,
3, The Executive Engineer;'Middle Brahmaputra Division,

Central Water Commission, Gauhati-7 (Rajgarh Road)

Respondents

e e s e

DETAILS OF THE APPLICATION
1. PARTICULARS OF THE QORDERS AGAINST WHICH THE APPLICATION

HAS BEEN MADE

The instant application is not made against any

Contd....F/2
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b
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particular orderm but haé been made seeking a relief towards
regularisation of their services, Presently they are under
casual empioyment under the respondents and as per they are
under césual employment under the respondents and as per the
scheme prevelant, they are entitled to be granted with temp-
orary status with further regularisation of their‘services,

along with seniority etc,

2. JURISDICTION OF THE TRIBUNAL :

That the applicants declare that the subject
matter of the applicaton for which they want redressal is

well within the jurisdiction of this Hon'ble Tribubal,

3. ‘ LIMITATION :

The applicants further declare that the appli-

cation is within'the limitation peribd prescribed under

~section 21 of the Administrative Tribunal Act, 1985, ~

4, FACTS OF THE CASE :

v (4,1) That the applicants are all citizen of
India and as such they are entitled to all the rights and
privileges guaranteed by the constitution of India ahd the

laws framed thereunder,

(2.2) That the applieants have filed the instant
apélicafioﬁ for redregsal of their grievénces.towards non-
regularisation of their services as Gr., 'D' employees, The
grievahces of the applicants and the-cause of action for whigh

the applicants have come before this Hon'ble Tribubal for

-\&ﬂ»/// redressal of the same are’ similar, They.belong to lower

. ‘Cort d....P/3 . ‘



/31
stratum of the society and they are holders of Gr.'}D'
posts on casdal basis and accordingly Crave Leave of this.
Hon'ble Tribunal‘to allow them to join together in a single
application invoking the power under Rule 4 (5)(a) of the
Central Administrative Tribuﬁal (Procedure) Ruoes, 1987,

; (4.3) That the appllcants are all similarly
‘51tuated their grievances are regardlng to regularlsatlon
of their serv1ces.under the respondents, All the applicants
have been working under the respondents on czsual basis for
the last seferal years without any hope of regulerisation of
their services, They have not been granted temporary status
‘under the scheme forhulated by the Govt of Indisz., The service‘
particulars of the applicants are reflected in ANNEXURE-R to

the instant O.A. En the said Annexure, the apyllCantS have given

their services particulars in detzils and crave leave of the

Hon'ble Tribunal @to refer to the same in support of their

contention made in this application instead of repeating the

said contention,

(4.4) That the applicants state that, as is rgfle;
cted in Annexure 'l' Statement annexed in this O.A., they
have been working under the respondents since 1986, 1981, 1986,
1986, 1982, 1991 and 1992 reSpectlvely. ‘They were so app01nted
in Gr,D employee on casual basis after their names were Sposored
through .Employment Exchange and they were selected for the
post of work-charged tasual Khalasi. Their appointmen ts are
continuing from year to year and each year they are issued .
~with appointment letters under which they are to work in Gi.'D'

o o , ° Contd...p/4
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Posts as work charged seasonal Khalasi in the definite A
“écale qf pPaye. Presently, they are'giveh pay scale of B,750/-

to 940/~ which is the prescribed pay scale of Gr,'D' employees,
However, their services are terminated and/or they are kept in
employment for a definite pe:iod and thereforé, they are no

~ longer engaged for the gest of the period ih the year, Again,
in the next year, they appointed for a further period, Thus,
this process is going on since the'iime'of their appointments

— and in spite of the %act that the Govt, of India has formulated
‘a policy decision for grant of temporary status. to the casual
employees which the applicants are still deprieved of the same
benefit, Their services are rather being terminated from time

to time,

(4,5) That the applicants state that every year -
~ they are‘issued with the same‘kind of appointment letters and
sometimes$ they are also required to work beyond the prescribed

period in the appointment letter on casual basis .

Their such appointments aré not in dispute
and thus instead of annexing all the appointments letters
‘ perfaining to their services, the applicants beg to annexed

one such of their appointments letters and the same are znnexed

as ANNEXURE-2 -

The applicants.crave leave of the Hon'ble
Tfibunal to produce all the appointment lettexs parfainingv'

to their employments in Gr, 'D' posts as Casual basis right
from the respective date of their appointment at the time of
hearing of the ins%gnt application, It is fbe bonafide belief.

of the applicants that their such employments will not be dis-

puted by the respondents, ‘ . ‘ |

contd,...P/D



(4,6) That the applicants state that evdn éfter
rendering years of service as Gr, (D' casual employees, their
service have not been regularised and their services are
‘being taken by the reSpqndents in éXploitative terms, As
}‘pointed out above; their services are utilised for a3 parti-
culer period in a year and after that their services ape
terminated and again in the next year they are appointed for
~another period, This process has been going on since the ----
vof their respective -employmets, Further, sometime during the
intervening period they are also given casual employment like
- that of any other Gr, 'D' Casual employee. Thus,>the case of
the applicants stand thus all of them are duly sponsored by
the employment Exchange and selected by the respondents fof being
appbinted as casual and selected by the respondents for being
appointed as Casual Gr,'D!' employees, their services are being
utilised every year for a particuler period as work charged
season khalasi, Till date their services are not regularised
and they haVe nof been conferred with temporary status as ié
required to be conferred iolunder the relevant scheme formulated

by the Govt. of India.

That the applicants crave Leave of this
‘Hon'ble Tribunal to produce a copy of the relevant scheme at
the time of hearing of this instant O;E;
(4,7) That the applicants stete that some of the
- Gt,'D' employees of the Central Water Commission similérly
situated &t with that'6f the applicants had approached the

Principal Bench of this Hon'bke Tribunal, New Delhi by way

of filing various O.A,s wherein some kind ef grievances have

been raised as in the instant cazse were raised, The Principal

/

VJ/ | .+ Contd...P/6
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Bench of this Hdn'bfe CAET; by its common judgement di,
10.2.94 in 0.A, No, 273/92, 804/92, 1601/92 and 2418/92
allowed the said O.As with the following directions (1)

(1) The respondents shall produce a scheme for

retention and regularlsat1on of the casual labour employed

by them,. Thls scheme should take 1nto account the regulax
post, that can be created taking 1nto account the fact

that ‘even if a particular scheme is completed, new scheme

are larnched every year and assessment of regular post that
can be created on the basis should be made for regularlsatlon
allfthose who have completed 240 days service }n two consecu-

tive years, should be given priority in accordance with their

\

length of their services.

(i1} - Those who have completed 120 days of services

fshould be glven temporary status in accordence with the inst-

ruct ons issued by the Department of Personnel from tlme\
time, After completion of required period of service, they

should be sonsidered for regularisation,

(iii) Adhoc/temporary‘employeeé should not be
replaced by other adhoc/temporary employees and should be
retain in reference to thelr ]UnlOIS ‘and outsiders,

(iv) ~ Such s scheme shall be submitted byAreSpondents
for séruitiny of this Hon'ble Tribunal within a period of 3

month from the date of communication of this order by the

petitioner to them ,

N Contd.... .F/7
L |
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"There shall be no order as to costs",

A copy of the said judgement is annexed

herewithvand marked as Annexure=3, .

(4.8)  That the applicants state that the said judge-
ments was carried on review by the respondents therein but the
'same was dismissed byf the Hon'ble Tribunal by its order and

judgement dated 9,5,51.

A copy of the same judgement dated 9.5,94

is annexed herewith and marked as ANNEXURE=4,

(4,2)  That persuént,to the said judgements the

. applicants therein have been granféd temporary stafus and
fo the‘knowledge of the applicants,: all the applicants therein
have been continuinghin their serviée withoﬁt any introrruption
and break and they &re enjoying the ponsequencé of granting
the temporary stetus, One of the applicant transferred to
shilléng and he has been contipuing as G?. tD' employees on
conferment of temporary status With'all consequential benefits,
After the aforesaid judgement, their has been no occasion to
terminate the sérvices of the applidants therein and they are
enjoying the benefits of tempoTary status as per the scheme -
holdihg the field, The central Water Commission has formulated
and adopted the scheme as was formuiatedvby the Govt, of india,
Ministry of Persdnnel € Public Orievonced with a slight modifi-
cation here and there, more pérticulérly as regard to the number

of working days, The rEspsREBEKRSXK respondents may directed to

\f44~/’// | Contd....F/8
' . [ .




produceva copy of the same formulated by them under which the
applicants are entitled to be conferred with temporary status

with all consequential benefits,

(4.10) That the applicants state that the respondents
" instesd of being a model employer has envisagas under the
constitution of India and laws framed thereunder have been
utlising the services of the applicants for the last several
years in exploitative terms without giving them any ray of
hope of future prOpapects.‘Thus thé applicants have attained a
state under which they can neither go for other employment for
they can abandon their present employement., The applicants have
already become 6ver aged for any other government job., Thus with
the meagre income they eern their livelihood from their casual
employment, theyalongwith their families are in precarious

predicament,

| (4.11)  That the applicants state that in view of the
sforesaid judgement of the Principal Bench, pertaining to the
 said Department and same subject matter of employmeni for Gr,'D*' .

| eéploye@s, there is no earthly reason as to why the benefit of
the said judgement should not extended to the present applicants,

The respondents of their own ought to have extended the benefit
| of the said judgement to the applicants instead of making them to

come under the protective hands of their Tribubal,
(4,12) ~ That fhe applidants state that in view of the

facts and circumstances stated above they are compelled to

under the protective hands of this Hon'ble Tribubal again,

“;;f/”’/ | * Centd....P/9
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Further it is stated that by the petitioners that the
respondents have acted illegally and have acted in direct

confrontation with the Hon'ble Tribuhals order,

(4,13) 'That the applicants State‘tiha't the applicent
No,.2 had approached .... thi§ Hon'ble Tribunal by way of
filing O.A, 206/94 and this Hon'ble Tribunal Vide its order
 dated 1,11,94 disposed of his said application directing the
respondents to cons{dervhis case spmpgthelically but till date
nothing has been done by the reSpbndentsi:gg%hat paint of time, s
some other similarly situated persons like that of the applicant
No.2, as well as the other applicants, had also approached this
Hon'ble Tribunal (namely Anima Talukdar, Babul Ali and Md,
Ainuddin Ahmed belongs to 1986 batch), by way of filing various
0.As and this Hon'ble Tribunal was pleaséd to issue direction in
their favdur and pursuant to which they are still continuings |
in their re§pective service enjoying the full service benefits
alongwith senioritys., Hence there is no earthly reason as to

why same benefit has not’yet muted eut to the present applicants

also,

(4,14) That the applicants further state that seme

'S

similarly situated persons like that of the applicants belongshg

to same department ha¥eapproached this Hon'ble Tribunal before

 their termination gnd this Hon ble Tribunal was pleasedvto

pass interim order directing the respondents not to ‘ferminate .

their service without the leave of this Hon'ble Tribunal, The

applicants respectfully submit that due to some unavaidable
circumstance beyoned their control, they could not approach
this Hon'bke Tribubal before their tirmination, Ageiallhe

applicants were posted at very remote areas and they were not n

I‘\e. . . e / . - .
. pesben to leave the service before theit termination

Ve

| Contd....P/lO
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because of shortage of man power in their respective sites,

at least to obtain legal aid for approching this Hon'ble
Gribunal beforehand, Be that as it may, on similar circum-

Gowha

stances the Hon'ble ngh Court in regard to some employees A%
under state Govt, has protected their service even after

their termination. The applicants crave leave of this Hon'ble
Tribubal to produce a copy of order passed by the Hon'ble
Gouhati High Court at the time of hearing of this 0.A,
| (4,15) That inview of the above facts and circumstances
it is crystal clear that the reSpohdents,haVe teated them diff-

erently. The kamd law is settled that, it some benefit is given
to some partlcular set % of emplmyeeSI ~than outomatlcally the

other eimilarly situated employees-shopld also be given the

said nenefit without requiring them to! approach the court of

|

1aw,
o 1

(4.16) That the applicants state that it is their
reasonable apprehension that since they héce come under the
pfotective hands of this Hon'ble Tribunal, their services
may not be continued and this it 1s a fit case for an interim

order directing the reSpondents aet to %zggzgéte the services
of the applicants till disposal of this instant O A It is
further stated that by the appllcants that the respondents
have under taken serveral other progect works and there are
 post still lying vacant in the Department and hence thereis
no earthly reason as to why the services of the appllCant should
nhot be contlnued. Again on the other hand the respondents have

undertaken to prepare scheme to absorb the casual 1abour like

that 6f the applicants, the applicants pray before this Hon'ble

Tribubal further to pass appropriate inteypim order directing

’V—""/ e

Contd,..P/Lk
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g
the respondents té allow the épplicants in any Gr, 'D!'
posts, |
&, GRQUNDSAHDR RELIEF WiTH LEGAL PBDVIQIONS S
(5.1)  For that prima facie the action/inaction on .

the pért of the respondents gre.illegal and arbitrary.

(5.2) For'that'the applicants havd been continued in
the employment under the respondents for the last se¥eral years,
their services are required to be regularised with all conse-

quential benefits,

(5.3)  For that there being a judgement holding the
filed pertaining to the same department and the same subject
maﬁtér, the Departments and the respondents are duty bound
to apply the principles laid down thereih case of applicants

also without requiring then to approach the Hon ble Trlbunal

again and again,

(5.4) - For thet the constitutional mandate demands
that the services of the applicants be regularised and their
services éould not be utilised in expbditative terms as has

been done by the respondents in the instant case.

(5,5) ' 'For.that the beneflt of the scheme of reqularls—
ation and conferment of temporary status have bot been extended
: t k . .
fo the other similarly situated employees, there is no earthly

reasons as to why the same treatment should not be noted out

to the applicants.

\}n~” R _ Con%d...,P/L2
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(5.6)  For that the applicants have been treated
differently .and thus is violation of artcile 14 and 16 of the
constitution of India,

| (5.7)  For that the applicants have-been continued
under the respondents for the 1ast several years and in:the
process they have lost their chances of employment elsewh-ere

has they being over aged to be absored alsewhere,

(5.8) For that the respondents are duty bound to
give weightage.to the sérvices rendered by the applicapts
towards regularisation Of the applicants services and they
cannot be utilised the same in exploitative terms in violation

of provision mandate and the 1aws framed thereunder,

6. DETATLS OF REMEDIES EXHUSTED :-

That the appllcants state that they have

" no other alternative gnd a efficacious remedles except by way

of approaching this Hon'ble Tribubal,

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE

ANY OTHER COURT,

That the applicants further declare that .
they hace not prev1ously ‘fibed any appllcatlon writ petition
or suits regarding the subject matter 1nre5pect of which the
qpplication has been made before any Court of Law, or any other

authority and/or other Benehes of this Hon'ble Tribunal and/or

" any such applicants, writ petition or suit .is pending before

any of them,

v a

Contd,...P/13
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8. RELIEF_SOUGHT FOR :-

- ‘ :
In v1ew of the facts and C1rcumstances stated above

'1t 15 most respectfully prayed that the instant appllcat1on be
admltted records- be called for and on perusal of the same and
upon hearing the parties on the cause Qr'causes thet may be

shown be pleased to grant the following reason,

(8.1) " To direct‘the respondents to regularise the
services of the applicants with retrOSpective effect 1. e.,
the _respective dated of their appointments w1th all consequ—

- ential benefits 1nclud1ng arrear salary and senlorlty.

.

(8.2)°  To direct the respondents to extend the henefits
of Annexure-3 judgement and order of the Principal Bench-of

the an?ble C.A.T; New Delhi,

(8.3) To direct the respondents not to terminate the-
service of thé‘appliCants and to allow them to continue in

their services through out the year till such tlme their services

are regulgrlsed
(8.4) The cost of the'application,

“Any other relief or feiiéfs to which the

Hon'ble Tribunal deem fit and broPer. :

9. XNEGRMXGR INTERL: CRDER PRAYED FOR :

. AN ' .
Under the facts and c1rcumstances stated above

the appllcants prayed for an 1nterm order dlreCtan the

VvAfV/’ . bontd...;P/l4
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respondents to allow them to continue in their services
- without any interruption, |
10, The application has been filed through Advocate,

ll. Particulars of the I,P.0.

CI.P.0. No, - €. 1. Qhbuex,

Payable at : G,P,O, Gauhati,

12, LIST OF INCLOUSURES :

As stated in the Indes.
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VERIFICATION

I, Shri Keruna Kr, Baishya, Lt., H, Baishya &ged
about 35 yesrs, at present working as reasonal Khalasi
under C.W;C., Division M}B; Division do hereby solemnly
affirm, and verify that the statements made in paragraphs
1 to 4 and 6 to 12 of the accompanying applicatioﬁ are true
to my knowledge and thesse made in paragraph 4 are true to

my legal advice, and I have not suppressed any material

facts,

And I am the applicant No. 1 of the instant O.A.
and as such I am competent to swear this verification,

which I signed on this the 22nd day of @et. 1996,

vn—
St Kosusae Wond) Egﬂaﬁéﬂ¥ﬁﬁ'
CSRT K<ARUNA <ANAA BRTSHY)

SIGNATURE OF THE APPLICANT
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" 1.Karuna Kanta

3.Abdul Hakim.

_16- | :
. ANNEXUREHIRDIK 1
. SERVICE PARTICULARS OF THE APPLICANTS$w=. ‘
NAME. _ . PIACE OF POSTING. _____ WORKING SINCE.

 C.W.C. Middle Brahmaputra ... 1886,
Baishya. . Divn. - . :
, * Goalpara Site. '

2.Haren Ch Das,” ~  C.W.C. M.B.Divn, | ees 1981,

Motunga Site,

coWﬁCp..oBoDivng o (XX 2 1986.
Goalpara Site. '

~

4 .Balen Ch, Rava. . CoeWeCeMeB .Di#n. eses 1886, )
o Gaibandha Site. B

S.Idaagén Ch.Kymar. CoW.CuM.B.Divn, . cee 1982,

"Pandu Site.

!
4

7. Rajsekhar
Basumatary.

e

Aie Site.

CoW.C.M.B.Divn,
W/ T.Station
Tezpur,

C.W.C.M.B.Diva, . eeo 1991,

1992.



-

wet

ventral netes Comiddaion | ~ )
Middle wrahmzputra Livision

‘Rajgarh Rodd :: Quwahati-781007

" N@.'Mbu/v«c/fjsm-zz;(i\)/'%/.:_f’_{3 G4-( 2 boted the”flib_mh})/w%_

0‘# ‘ - !
: MeEMORALI Du M.

¢.-——-—~—-—_-—----—~-—-

The undersignéd is hereby offgss

‘q'- . ’ ‘

ANNEXORE_" 2.
A

» appointment to the

following

persons as

workcharged. establish
940/~ per month with

“wWorkcharged Seasonal Khalasi"
ment in the pay scale of RSe 750~
usuai allowances as sdmissible

in the . ’
12-870~£B~14-~
as per rules

from time. to time.

£.0. Balilecha

o

*51.. | Name & address of i Employment y Place of ! Remarks

no.j,thefcandidatg ¢ €xchange ¢ posting o

1; _fr T :ng§-§°; - L‘_ - — e o J - . - - L

P.P.:Sub~DiyisiOn,CWCL&alb§ri. L A -

I's  Md.Taizuddin Ahméd - Guwahsti P.P.Sub-uivn.,

CHS C/0- Asman Ali - 951/93 CwC, Nalbari.
" Uist.Nalbari, - ‘ _

2. Shri Hamen Ch.Baishya _Nalbari -do-
Vill.hmiyapur 5281/86
P.0.. Jangay
List.Nalbari. . .

3. Shri Labanya Kalita Nalbari ~do-

P.G. sandha . 368/79
Vill. Sandha -
Dist.Jdalbari.:
4. "3hri Bidya Ram Haloj - Halbari -do-
© P.0. Barbari ' 1158/80
Tovill, Jaymangules
Dist.Nalbari;.

5. Shri Hitesh Sharma T _Nalbari_ Pagladia N.T.
Vill. Jandha. :

" Dist, Nalkari. .

6. Md.Chirajuddin Ahmed .Guwabati_  ~do- i

.. C/0 Khairat Ali C " 921/93
- P.0. Deharkalakuchi -
Vill.‘Knmarikata"
Uist. Nalbari,

7. Shri Nripen kalita Walbari  Chowki

: P.0. Amdha 977/89
Vill. Sagalshari )
Dist, wNalbari,

8.. 3hri Rameswar kalita Nalbari Motunga site .
P.0. Sandha . 469/80 T

- Vill. sandha . ’
+ Dist. ‘Nalbari, ‘o o
R . ! LT ~ .

9. Shri-.Narottam Barman ‘ddlbari . ‘3Suklai Site,
Vill. Balkona ' 861/81 : :
Dist. Nalbari. ’

10. 3hri Kashi Ram Deka . -Nalbdri  Puthimari

'~ Vill. Satarkuchi - ' . .336/84

Py

Contd‘...‘?/z....

]
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- T3,

| | the candidate
]

WeIle & BUGKEEE OF

'Shri Deepak Das

Vill. Udaypur
P.O. dalbari
Vist. Nalbari.

Md. Husséin Ald

_Vlll North Jalukbdrl'

P.0. Jalukbari -
Cuwabat1-14.
shri kumud Deka
vlll.ﬁallcha

P. O. Jdgra : ;':/“'. R o

’_uwtmamau.

shri Haren Ch. bas
C/Q Prafulia Kr. Des.
Arun Uday Press '

. 3ilpukhuri, Guwahati-3.

15

16.

shri suchil Ch. sharma
Vill., Ealsor

P.0. Bogurihati

Dist. Nalbari.

Md. Gulzar ali

Vill. Salmara B
P.0. Belsor S
Dist,., Walkari.

~)&

! umg&cyumnu
» bXchange

. iRecd.do.

- e T am an o ww

Nalbari —
684/84

walbari

51851/79

Guwahati

9125/82

_ualbari

3588/79

\

Nalbari_

1a38/89”

f

D(S) ~Kopili sub=-Divn.,CWC, Nacaon.

17,
18.
19.
20.
21f
22.

23.

24 .

shri Chitra Rajkhowa
Vill. Hujkhutali.

P.O. Jus Rdncacara“
Ndcaon.v S

Shri hkabul Das
P.O. Kalangpar
Halowagaon
Nacaon.

shri Jiban bBhuyan
P.0. Kalangpar
Halowagaon

dacaon.

shri Umesh Ch. GOLOi
Vill. marugaon

P.0. Golaghat™

Dist. Golaghat.

Nacaon

- 4582/85

Nacaon

8234/82/85

Jagaon
- 6884/84

Golaghat _

28/87

shri Chandra Kanta Phukan Go

Chowkana
P.0. Kachupathar

Dist, Golaghat.

Shri hem Kanta L01ng
Vill. Mission Patty
P.0. Golaghat.

Shri Manu Prasad Kalita
Vill. Dighliate
P.0. Bocoriguri

, Jagaon.

Shri Rajen kalita
Tehiabarjoha

P.0. Hoibargaon
Nagaon.

ar“C

r <
f)\
}\ti

laghat
5047586

Golacghat

1979/83

Nagaon___

2966-82

*Nacacn

o s s s tm—ep—

1612/86/82

.
. | "
| daste Of ¥ e pike
' posting

]

1]

e e e m e e @ o e @ am

Suklai Site

Puthlmurl
!x'.

‘suklai site
Ty

ﬂoFuhga site
.U.%}x,:dité

-qg-

- D(3)~K Sub-Divn.,
CWC,Naguon.

-d?-
Khefoniéhat
Kampur
'Jééigﬁakaﬁgaon’

Golaghat

Dharamtul

Gelakill
seasonal site,

Contd...P/3"...
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sl. ) Name & address of ' meloyment 1 Place of !} remar-ks
- #ho; | -the candidate . . ..Lxchange - K posting o

S e - -: ..... 1Regd. No. e L L Ll L

25. shri Mukit Borah -~ _Nagzon ' Gelabill

Vill.Khatikatia, Kolong. par 822/82/89  seasonal site.
P.0. Haiborgaon o L

. Nagadn. - : ig*l;{ff . N =
26. Md. Firuj All _ '€, " Golachat ~do-
Islampatty ' . ..  4852/86 .
?.0.Golaghat -
Dist.Golaghat. B

.
ENY

- 217. Dhrl Golap 3aikia ' . _dacaon__ 'khéronighat
' Vill.Godarbari .. - .8941/82/80 S
P.uU.Chakulaghat ‘
Dist.Naga-omn.

28. Shri Jogeswar pathari . - _Golachat®' ' w/T Station
Vill.Gutung * = - 811/85  Bokajan.

‘ Dist.Golachat. _

‘29, Md. Imran hussain ' Golaghat_ . ~do=

. Vill.Mission patty, 4852/86
P.0.Golaghat. . .

30. Shri Dhani Ram Nath ~  _dacaon_ -ga( ibhakatgaon
P.0O.Dighaldari . 4592/95/84 ,
Vill. Dichaldari ' ' : .
Dist. dagacen. o ,

31, Suren Morang © | " _Golachat - Gew 3ite,

. m-vill.konkual S 2418/85 Golaghat.

" P.0. bopkual D ' B

. DlSt Golaghat, e
32, shri Mongla Loing ' _Golschat_ W/I station
P.0. Bonkual o . 18/87 Numaligarh
Vlll bar]_ka . ':; ‘.‘:'J_.":'_ e e . .
Dist.Gdlaghat.

33. Shri Hemram Morang | _Golachat ~-do~- -
Vill. Bartika L 1979/93
P -O- Bonkual ’ '9'.,.,_"* . t."'i’:“ N
vist.Golaghat. T

34. 5hri Durga Ram Dekadoloi _Nacaon_ Kampur site
Vill.Laophulabari "8541/82/83

P.G. Bogoriburi(Dicholiate)
Dist.Nagaon, P.3. Roha.

35, shri Hari Rar Das ) . nacaon bharamtul site
© 'Vill: Harimukh 0 1227/85/84
2.0+ Raha - )
Dist. Jdagaon. ‘ )
36. Shri Mihidhar Das . . . Golagijet "Colaghaﬁ A.T.
) Vill.Kuarigaon o0 5035/86 - ‘station. '
P.O.dating T -
Dist Golaghat._ . R
37. Shri‘Pabitra Medhi fﬁ‘iff Golachat God) Site

Vill. Haydbali wWard nNo.l 2637/82—_ Golaghat
P.0O. Golaghat o
Dist. Golaghac.

38. shri Suresh Ch. Jha . . ° _uagaon__ -~ iarapani
C/C- Binod|Ch. dha . . 4471/92 " under D(3)-KsD,
Vvill Dakhipat " CwC,Nagaon.
P.C.Baligaon ‘ : ‘ e '

: UlSt .NaOcLOI'l .

'@awtﬁff@3@ﬁ Contd....P/4... -

A s e
SN D T



-0
| A

e
bl.: Name & aadress of ,: ﬁﬁpxoyment i Place of 1 Reemark.
O..; the. candldate © © | &xchan¢e | pos 1an i )
H : A i'Recd. “wo. R oL LY
Manas Sub-Division,CwC C.laroets road.
39. 3hri . Kanak Ch. -Das Barpeta © beki
Vill. Sundardia = 191e/78 ,
P.B. Dundc:rdla t oy 'Y .
Dist. L ‘ xw“v; ) SRR
40.-Shri Jaleswar: Roy ‘ _ﬁpkgajhag_w,'daralpéra
" vill. Mowatary - . . 279/ .

P.U. Chapper
Dist. Dhubrl.~

41. 3hri’3Subhash’ Narzary Earpeta Panbari -
Vill.Mainamata Pathar '5176/86 -
‘P.0OL Mainamata. .
Dist.karpeta. ,

BN

42, Shri Uillp rumar sarkear Barg S
- Vill.Dewrikuchi. S -2 . Kokra jhar
List.Barpeta -~ - - 250/83 '
- 43, 3hri nlshore Kr.Talukdar_Earpeta -
' Vill.lalan 3247/49 Panbarji
P.C.hkaya o
let Lorpeta xo°d . ' '
44.vuhr1 Naraycn Ch. Dcs-.' Guwshati_ - vhubri
C/0 L.C. Das. - 4211/82 :
M. B ulvn.,pWC Ghy.-?. . . .
45. uhrl Ltul Ch. Nath ~Guwahati =~ Dhukri - *
‘e ° Vill.Ekarpalaha 3038/92
P.0. Kamalpur: - )
(ASScm) '
5345 Mrs. arifa Eequm - . Earpeta Manas sub- -Divn.,
» C/0 Faijuddin Ahmed. 957/83 LwC Lorpeta RrRd.

Vill.Muslimpatty
P.0. Larpeta,

,47. Shri Madhu kumar oarkor Larpeta_ -d O~

Vill.Erartaéri . _ 3794/84
P.U.sre Lamundl ,
Barpeta, 7 L
48. shri Dilip Kr., Nath Larggta Eijini site

Vill.Nerth Earpeta Road 3121/82
P..0. Barpeta.

49,,§hri Monoj Kr.SarRar Larpeta _ Manas N.H.Xing
- Vill. Dewrikuchi 5526/84 -

u;st Laraeta Thel ‘

sd. Shri Hemanta Kr. dedhi -Larpeta  bijini site
Vill.lemriya "2104/80"
P.0O. Ehoakcml,V1a Patshala,
Bcrpetm. -

51. Shri Rajib kali vhukri_ S&ralpara

RX Munipatty Werd No.5 3554/84
P.0. Dhubri.

52. Shri Dayal Ch. Doimari Barpeté _ Mathenc. ri !
" Vill.Khutalonara 1308/80 |
P.0. Senefuly :
Bdrpeta. B
Attesied.

Contd...s.P/5....
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~_ Sl. 1 dame & address of
N v no. ; the candidate
T e ¢ ]

. 53. Shri vandi Ram Nath
- Vill. Anandapur

. P.0. Wityananda
Barpeta. .

) 4 ]
&’/§A</Shri Anil Eoro :
e’ Vill.Nizarapar '

¢ P.G.Chandmari

Guwal.ati-3.

-SS. shri M.R._asumatary
< Vvill., Cheechapani

: P.C.Magurmari:

| S  Kbkrajhar.

56. Shri’ Niranjan Das .
Vill. Goral ktaruapera,
P.U.bhattapara
Dist.Kamrup (assam).- .

! : '57. Shri bhabesh Ch. uas
i - Vlll Amincaon ULyoer Lari,
‘ .O.Amln\aon Guwahati.

, " 58. ohri 3ona Ram Nath
/ Vil..Choudhuryghat -
; 2.0. Choudhurychat
i Dist.xamrup. .
: 59. Md.Mujitur Rehman =~ -
L Vill. & P.C. waghipur
3 ‘Dist.Goalpara.
!

g _ '60. Md sdul Heque Lo

: : ~C/0 Md.Rafiq hague

: dorth Jalukbarl

i _ Guwahati~14

i €l. rd.Mir Kashim Ali

4 CAO A .hziz Ali

v . " Vill.dorth Jalukberi
. P.C.daluklari,

Guwahati—;4.

- Md.Nur Pussuln
Vill.Katia Lolong
P U.Jaluhbarl Guwahatll4.

S

. e2.

63 ohrl xabln Kalita
Vill. Malaykari
P.U.Malaykari
vist.Kamrup.

64. shri bandhab ralita
C/0 S .R. Kalita,
M.B.sub-Divn.,Cul,

B e e A T

- s —————

v-'—-———-—..——_——..—

Rejgarh .d.,Guwshati.. ¢

Liployment
‘wXchance !
rRegd. Wo.

L]

tarpeta Menas iN.H.
5450/79 Xing. ‘
Guwshati .. -
520/9 Aje site.
Laroeta Kokrajhar
828/79 ' '

M. B. oub-Dlv151on CnCLGuwarct1-3.

M.B.suk-Di

Guwehati vn.,
611/84 C.C,Guwaha ti.
Guwabati_ Pancheratna
+306/83 '
Guwahatl ~do-
"9322/83
_Goelpers_ ~do-
9131/80 g '
~Guiwahati _ Landu site
3733/87
Guwalati_ Pendu siie
1205/93
~Guwahati_. V.C. Court,
733/89 Guwahati
Guwasheti_ . ; M.L.3ub-Divn ’
Nil CAWC, Guwzha ti.
_Guwshati_ ~do-
105¢/83 -

Contd...P/6...
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65. 3hri skiiil Plathak " _Guwsheti - D.C. Court ‘
" C/0-shri D.B.Chettry, -~ ' 8580/82 © Guwaheati,

- H.C. Circle, CWC,
wNabin dacar, e
. Janapath,buwahat1724.

Shri Karuna Aumar‘baishYav Suweheati Goalp &ara -
C/C Madhab Ch. Jath . 1947/89

. Chandnmari Coloney .

. ' Guwahati--3, . L

67+. Eiren Choudhury'“;Abnaw:. Tezpur - Plpa Site

- vill.kandrapaia ) 121/8
2.0. Bzbaja({Tini aAli)
sonitpgur. "

Y ' .

68. sShri Lakshi n20g . lezpur * Banasite
Vill.raliagaon 1020/82
P.0.oihuguri o o '
sSonitpur.

69. shri.hem Ch. pas =~ . Tezpur  Seppa Jdite

,  Vill.lLaikarta Chuburi 1655/87 T
P.0.uelargann .
uistadonitput- - ‘

70. Jyoxish K:o.[las s . _Tezpur Seppa site
vill.Patalar Chak o ’ :
P.U. Tamrgurighat g
R Sonitpur. : _ ‘

/1. Shoi 3iba Charan Nath — _ _1eg ur Jiabharali
Vill.Cowan Chak o 1579/89

--P.0.vlendikes T g s e . : -
. Sonitpur. i . , S
\//;2" Pd. Akdul hakim Goa lpara Goalpara
Socighopa- Ferrichat. 1026/81/87 . :
Goalpara. N ‘
\_//3/, Shri Leler Ch.dava * < 0 Guwahati_ Gaikandha
ol Vill.Earipara 2765/84
¥ P.0.3incra : \
' Dist.kamrup.

T, Shri'Rajsekhar.basumatari ;zgzoug_ W/l 3 tation
Vill.Chapacguri ‘ 5081/91 Tezpur
P.u.Chapacuri '
Dist.sonitpur. N

/5. sShri Bijoy aumar sarma Tezpur ~do-

© Vill.oewrigaon 137/89
P.Uskatakibari
Dist.sonitpur.
' 76. 3hri seni Ram nora . S _Tezpur . thomorsguri
- Vvill.sugoli Chuburi s - 0T 4891/85 £ A e
bhcmoraguri,oonitpur.
77. Shri Jdirarvjan Kalita _Guwahati -d o~
_Vill.Ehurapara(Kaligpara) 741/90
C/0 krishua Kanta Kélita
Bijov Nagar, kamrup .
73. shri Ham Pam dath « lezpur . Eana site
* 'Vill. rumar Chuburi 4043/80 '
P.C. Thelemn.a, _ . A
Dist.sonitpur. _
&,1‘&683‘1' Contd.....p/7...
. f hd .
o ~ ‘javocsre- . .
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31, | Nane &« address of R Employment

n0. i the candidat ' ‘" bkxchance

.t : , ) .: 'Regd. NO.

79. shri bharanidhar Kalita % _dalbari

r  P.0.Sandha . 1448/69

Vill. 3andha .
.Dist.&albari.
: 80 bhrl Khagen Ch. Kumar, ‘ Guwahatj
\-W/o MIN.Kumar © - - 186787
4 Bapuji school :
Ulukari, Guwahati-7; ..
81.,bhr1 Hdren Ch Kakati %Ah‘ Guwahati
; S P.OJ Loch” - - 3761/90
Vili. Dhularaq :
Dist. Kamrup..

82. Md.Mainal Haoue Guwaheti
vill. uhqrapur(MaJall) 18446/83
P.0. vharapur,

Guwahati-17.

M.B.Division,CWC, Guwahat1-7.

83. Shri Kanak 3harm . Guwahati_
C/Q K.C.oarma 410/87
Vill. Titkushi
Kan‘!mpo .

84, Shri sankar Mahanta Guwahati
Vill.Rajaduwar 2023/83
Kamrup (Assam) . ,

85. Shri Sagar Cho. Dey,"' Guwat ati

e €C/0 Leben Das 806/93
Near 3.°.Ehattacharjee
kacharibasti
) Guwahati. ‘
86. Md.Jalil &l1i Guwahati

. 89. shri Madhab Ch. Das, _ .

.\C/O Md.Akbar All(Professor)4197/88

S.k.Ehuyan Road, o

- Guwahati-~1. ffﬁ

L o

87. Md.kbdul &ﬂjak
'C/0 Md.Lalan oeikh
Vill. & 2.0.:Jalukbari,
Guwahati-14. -

- 88. Shri Gobinda karnan

C.0 Ecngshi kalita
Chanikuthi Hill site
Silpukhuri,Guwahati-3.

PP

Blll Katakibari
P.0. Boramboi
Dist.xamrup (assam).

90. 3hri Uddhab Ch.Das
C/0 Padma Ch.ias,
Vill. barahtola(ﬂajo)

91. Miss.3ikha dhdttacharjee .
.C/0 E.B.Kar
2.0 & Vill. Kahilipara
Guwahati-18, ‘

92+ 3hri DLipul veka
rRailway Coloney,
Bamunimaidan,Guwahati-~21.

&ues.ed-

Vi

pdvocate.

!

a0 e

Place of
posti ng

Y

\74

€ i L.

Remarks

Bana site

fandu site

M.B.Sub=-Divn., .

CWC, Luwahati.

Guwah

. b.C. Court
ati.

Met Jection

Data Cell

Ao (Wireless)

A.k.(wireless)

_Guwahati ~ Met 3 ection
5592/89 !
GCuwshati H.G.Circle,CuC,
5073/ | Guwah &ti-24,.

. _Guwahati Ak, (Wireless)
5668/87

Guwahati_ Met Section
8244/45
Guwah:ati by Sogitpoitvn, Qo
459/30
Guwahati ~d + o=~
7294/85

Contd..;..P/B...:
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- The person concerned are hereky direc ted to N
report for his duties to the place of posting aS‘mentionedig
above between 15.5.96 to 31.5.96 positively, otherwise the
offer will be automatically treated as cancelled. -

No T.h./D.h. etc, will be admissibtle for
joinin¢ the above mentioned appointnent. ‘.

) . ‘C) ‘7 \
L L o \/*.P-/(HN(O) B

b -

.« D

LACUT IVE BuGINE. R

"Copy forwarded for information and necessary.action'to:-

1. The assistant bxecutive tn_ineer/Assistant Lncineer,

Manas Sub-Division;CuC,Barpeta woad/u(3)-Kopili sub-~Divn.,
C.W.C.,Na;gon/PZP. Sub-bivision,CwC,Nalbari/M.E. oub=bivn.,
C.w,L.,Guwahati—3/A-p,(Wireless)/met section/Dat a Cell..

2. The smployment Officer, District Emplcyment Exch ange
Barpeta/Dhubri/nokrajhar/Nalbari/TeZpur/Nagaon/Goalgara/
Guwahati/Golaghat. .

3. Accounts'Branch,-M.B. Division, CWC, Cuwahati-7..

4. Person concerned,

L
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Az 0,223, 804, 1601,2246 & 2418 of 1992
Hew Delhl, this the [gIL day of February, 1994,
1
| MQUUBLE IR JUSTICE S.K.DHAGH, VICE CHALUIAY
‘ HUI' BLE 1l gt DHHONL] YAL, MEABI( A),
Q. A12.223 of 1992
. . Lo Vinod Kumar
RN S/0 Shri Baman Singh
R/O F-25, Trans it Camp,
Khichori Pur,
Delhi. .
2. Ram Kumar o |
S/0 3hri Ratan Singh,
RZ-139, %X - Block-11,
Nex Roshan Fura, Hajaf{garh,
Ve, . HNew Delhi. )
3. Yash P31 Singh )
S/O shri Devi Singh, |
HZ-288, vil. & P.O.tlarain,, . {
Hew Delht, . ' .
!
4. Patmod Kumar
SéO Shri Bijli- Singh
N0. 421, Sewg Nagsr, : '
New Delhi. N
S.. Narendra Paswan, - )
B-50, Haharpur, Sector 7, : »
Rohini, Delhi. .. <o Applican ts,
|
( through s.n. Swkla, Advocate),
% AM0.284/1992 _
. ls Sewak Han, : {
¢ 3/Q Shri Harl Ngm
R/0 G-195, Secter 10,
Far idabad(}laryana).
'i" 2.. Suresh Kunar
Fats S/O Shri On Parkash o
AL R/O village Sidipur Lonwga
I e, P QBahadur Garh |
PRGN Dl tep ot Rohtak(Haryana),
;J?J ' \§Q. Nand Kumnar , e
/_‘( o 11 S/Q Sri Vishal Ghand ‘ .
R RIS D P Y2 I 27/B-203, Rallway Colony,
5 4Gughlakabad, : e
) ' Hew Delhi. ) “e e -+ Applicants.
',44'?.;'/ ( through S.H. Shak1la, Advocate),
o ' VS.
' le The Chiatrman, Centra.l vlater Couniss fon,
Govt, of India, Minikstry of dater Resources,
Sewa Bha~an Sf.*ctor, 1, ReK.Iuran, New Delhi.
R ..-:~"=.t ;"-"4'1' :‘..‘~~T“wz‘;;¢_—2r‘—.*,'h:_t;:' :"’; iﬁ!;-;;ua-}sn." ’&;{33&‘%&(3&3’?—'“’“:& x:;~—*-~~4"1...7.'ﬁ EEIC AN AP ..' \:" .'". SN

Sade St upremae.

Bites.ed. .

/$ .

Advocate. ) ¢
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! PN 2.1 he Exacutivae Engloeer{ C. S.L.y .
T " Contral Stora Division, '
i “# Centvnl dater Canmtasyon, \

dest Hlock Hool, ding Ho,a, . ‘

2oh L loor, WK bucan, New Delhd oo, .. Weasporrl en s,

(In both abeve WAgL)
( Wrough Mr Joy Singh, #alvocule).

O.AHo, 1601 of 1992

.« - Sairt Bajesh kuaar Spind
s/0 Shri Veer Sain 3aind L
dorrcharged Khallas i
‘urrler Executive Enyineer
S e ~ Centrgl.Stores UBivision
ene Central Water Cammiss lon
Vest Block Mo.l, ding No.a,
‘20d Floor, R.K, Tur gn,
Hoew Delhi, . . .. ANplicant,
( through B.3.Kainece, I\dvocal(‘)..
O.A:M0.2245 of 1992
Sf\'[f\x-—JWﬁ\ t F\Lm-a%QTa thak,
5/0 shri Kusheshngar Fathak,
Assistant Electrician,
Central Stores Divn., Central
Aster Conmission, HNest Block 1,
ding No.4, 2rd Floor, R.K.lurgn
Hea Delhi, eo ee  Applicant.
(through B.3.M3inee,; rdvocate),
0.A.2418 of 1992
~+8hri Najerder Qarmg . |
5/0 9 Bhagvan-iaomy
Cirperiter, Central Stores Divn.,
Central water Cannission,
dest Olock Mo.l, Jding HNo, 4,

2nd Floor, R.KoTur om,
H oen Delhi.

2 Siri Raju Kashyap, S/0
airi Hikkg Ram;
3‘

Sl Daya Ran 5/0 Ganya Wam.
4.

Siri Bali Singh S/0 Bhup Singh.

/
O« Swri Giri Raj 5/0 Mishri Singh
6. Sirt 8ijerdra 3/0 TotaZ Ranm,
‘ 7. Siri Han Kunar Ral S/O0 Hardev Rat.
* 8. Shri Wai Kumar S/0 Sh.Kurukul.
Applicgnts 2 to g #orking In Central Stores Divn,,
Central fdater Canmission, R.K.Iuram;, New Delhti.
ceeve.. Applicants.
: ( throuqgh B S.tatnee, Advocate).
vs.
. Lo The Secretary, Minis try of “Water Hesources C.
gt Sirgn Shakti Bhavan, Hew Dellhi.
2. T he Chairman, Central Jdaler Connisslo:]
Seda Bhawan, R.K.Purgn, Hew Delht.
J. The Executive toyineer, Cenlrol Stores Divn,,
Central dater Comnission, Rk huran, Nea Delht,
Respondents
T : (10 211 three abovae O. As
MO Llthitouygn 1y JO3 Sanygn in-10y AVS Zuiwos 2 g
s Do Uu:outh}.‘.r.F.P.Khurana

O ANe. 2412 of 1992),
Ates.ed. ©

y .

iidvocate.
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from terminating the services of 311

;’r

. Executive btnglneer,

t)m maln averments are these,

75 P

w3em3-1

OnD ER

1
R.N.OHANDIYAL, MBABER(A)

The applicants, ta 311 the aboy o-ma Lioned

O.A5 have beon working as Kh;)las 1s, Carpenters, Mistries,

Motor techanlcs, Drivers and Electricians urder the
1 2 .

Cenlrol dater Coamisslion, R hurcan,

Mex Delhi. One of then, 3nhri Jayant Kumar Pathak,

Wai engajged a3 CaSinl Labiurer on 2.1.1907 bLut clatns

to have been working againsl the post of rcgular

clectriclan w.e.f,7. 12.-907. The date of enjaqenent

of Um’appllcanu Langes between 1.10.1982 to 5.9,1980

In case of Q.A.No. 223/92, between 15.4.1986 to 26, 10. 1987

in case of G.A.No.£€84/92, between 6.1.1987 to 7.9.1990 in

case of O.A.No.24i0/()2. " Shri Rojesh Kumar Syini(applicant

In 0. AL N0.1901/92) was engaged on 19.2.1908 5nd

3Iri Jayant Kunar Fythak( applicant In” U.A.N9.2246/92)

was engaged:on 2.1.1987. 1n sahe .bof the O, A3, p1ayer

\
hos been made for iSsuance of ga direction Lo the

resipondents to prepore 3 schene on ratlonal Losis

for absorption of Casual Labourers and for not

disengaging the applicants till such a Schane is

prepared. 1n 3ll the cas es, interim orders were

Passed by this Tribunal, res tralning the respomdents

-the applicants,
They are continuing till date.

2. In the counter {j]ed by the respoxdents,

The appolntnents we} o

made for Speclfic projects and \in the appointnent
orders,. it_ w3as

clearly mentionesd that theze are ;3urc'ly'

on x4 hoc \'3& » 15 and

- ) “1 1l not lead to oy claim for any
» X { (¥ e
e%‘ @é‘ I{( perl{"mont r'q loynent. They have ~vorked ih br ok en
‘ "
,&\ /’ P"f&t‘d'—l a;\lj any of then have not canpletled ”40 days
20" ‘\‘ ‘ %
$0%® of SQIV).U/U\ tvo COnSecuhve years. dhe,rules
a8 _ F———
. - ;.‘:..‘..“.\‘:: ‘e
. ) > - :'\')“




The posts of Casual Khalasis etc. are provided in

Pl

(é\‘i ’
¢ - 8

broside for appointment of Khalasis by direct

recrul tment through selection by a selectlon coml tt S

11
of thch the Execqutive Engineer is the iairwan.

the worklng estima tes for a delunte period and the

Services of these workers are terminated after that

period.,  1n case of Jayanl Funar Pathak({ (. A.N0.2245/92), l-
. Lt has been Stated that the applicant was appointed ’ \
EXSFYEEREN 95 ant adhoc work-chorqged Khalos i fron 3.8.1987 ard :
. la ter on he was offered appointnent as Assiétant ';
Electrician on gl hoc bisis at minimun fixcd basic
pPay of R.1100/-. However, this appointnent was for t
! F:} Spec.ific pericd, though with breaks » We applicant. '
SR continued to work sgalnst vacancles in different works,
Forpe They hove, ho-#c-v"er, admitted that during the years
. 1989 to 1991, he worked for more than 240 days in
oo all the threc years. L
’ t
-ty 3 ‘“’" 3. fle have gone through the records of the case
. S c [
. 2 ct* 3 imly
S ?;(( nd iml srd heard the learned counsel for the parties.
‘f LN f B l{\.f‘.‘“' .
" irk B. 5.Mainee, learned counsel for the applicants ,
. has drawn our’ attention to the following obServatiOns
.made Ly the Hon'ble Suzreme Court in case of
’ 2tale of Ilaryana jnd others vs. Bara _Singh ard others, v
1992(3) Vol.45 S.C.R.24
0 ‘ _ .
"The proper course would be thal cach Stsle
prepares a schane, Lf e s pot already {n
vVOgue, for regularisation of such enployees.
consistent with its Teservation policy and if 4
schene is already framed, the sane mway be
- made, COnSlS.t.ent. «lth our observations herein
S e 50 as to reduce avoidable Iitigation In this
] | Cbehalf. 1 and ahen such perscn is rejularised.
AR T 1
M{fn, he sheuld be placed immediately belox Uln
TQ:{-;; last reguloarly appolnted oyt oo 0 e e :
j‘ Cetejyory, class or Service, as the case may be,
\@f@@@é i

So far ;s thevorl-charged ° enfleyces 2 |

casual labour azre conce~ ned, the effort must




be‘to~rr.\qularise then as far as possible and
as cloarly as possible subject to thelr
fulfilling the 'qualifications, if any,
prescribed for the post ard subject also tn ‘
avallabllity of work. 1lf a casual.labourer -
is continued for a falrly long spell - say !\
\

-r
—t

DX O TP two or

three yeors - a3 pr esutnption may

arise tha't there is rejular necd {or his
services, lr/5uch 3 sttwation, it becanes ohlla-

atory for the concerned anthority to examine
\

the feasibllity of his rejularication,

dhiile doing so, the authorities oujht Lo adopt

a posltive apgroach coupled a#ith an cnpathy
for the personee...”

]

4, N> the applicants have been norking for a
‘ .

long pericd, through intermittently, their cases have
to be considered in light of the obove obsecivations of

the tlon'ble’ 3uprene Court a3 also direclicns i53ued

by the Jouvermment {rem time tov Linee. 1t mnay be noted '
HE2 XS YRR e - .

. that in accordance with ‘these direcllons , a spccial

| .
Scheme for regularisation of the Casual Labourers have

been prepared by the Railways, Post and Telearaphs

and other Uepar tnents, ln/the circuns tances of this case, |

vie dispose of these applications, «ilh the

. follosing directions:

(1) the respondents shall prepare a schone

.._;;f,,,;mr tetentlon ard regularisation of the Casual
. -‘.‘." /-A'\,\i];/\ :
~Y
i
8n ¢

aQ,r,) lnto 3ccount the regular posts, that
L ) .
' cah  Pe created,

rers employed by than. This schene should
2

. . 3 taking into account the fact L ‘ \ ,:

k— . tﬁ;tevm 1f a particular scheme is conpleted, . o

T ’nc.v schences ary lsunched every year., An .assessmentl '!

of the re:ulér peats that can be created on \‘ |

. thiS'bnSiS shculd be made. For regularisation, ll‘-

) ﬁ"ﬁ;‘es? é" all those, who have conple el 240 dt\\_\& ;(«U'\cf, ‘\:J {
' . in t,-m. crnsecutive ycars, slxo;ld be given p;'\zortty \\\

B&f‘f‘c’?‘ . S accordgnce with their length o(‘ .Sf;rvlce;

\
el L B ) oo . Ujl{
e oo . . : MR "":v—.“ |
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(11)11101:0, who have vuanple ted 120 days of

Service ShOuld be given tmnpoxary tatus In

. accuxdance “ith the in,tlucLROH% Issuced by Lthe
‘deparbnent of PPrsoanel freg tlnn Lo tine,
Nfter cOn]'l;’t.if)'l of the tequit o peri ol of
Service, they stoyld pe co:nndarcd for

reqularxsah on

(ii V) #thocy tenporary enployeces

should ot be
replaced by othe ad

hur‘/l.nn["n ary anp

loyeces
and sllould be relained

in PLeference (o theyr

Juniors 4u4 Oulsiders,

(Lv)syen A schene sholl e Submni tted by, Um
Lespondents | of SCrtuling of (s hibunal

<} U)iu'a--pc—rihd' 20 three monlhs [r(m the
- O

Cale o CCrnyng ¢ Ling o

of Uni‘"» wrier by he
Fetitioner to then,

There shall po No urder 45 Lo cos Ls.

e '
8. H.0hoygy iyal ) v ( s. Y/éhaon
Menber( a) )

Vice hatlnnan

COpjeqg. DI i
(xalejla- v, &‘/ (_ { .) oy
EATR .-u-ﬂ/ cc(lon Ot
Qo ereyqline aflvsray
I N T =5t

}

. -
TS ™

(VY 4o
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“he

Zintral Administrutive T

SR ipal Uench,

Dy

~13)

-‘“*--ﬁ.\__

——— “ - ,,-') b
/)’
)i.‘ .A \\\, \ )
1 \ TN _ g \ —
G T, ROMIENT 5 HT Ty THIY Unng
VHINCI“/\L HUNCH :
HEW OCCwj | .
]
. o
. .
'l'lf»(ji,f‘t.'L'il Iy .

ribungj ;

e ng ﬁ
. SR, SJag Singh
Counsgl fror thy applicany In RA

1108, Prakasn Doup,?,?olaatot fiarg,
Hay Dslhy, *

Versug'

Lh . Bajone
Stureg Divi., Cuntrg)
Un gt Hlock o 1, Liing
h.i‘uf’ur;,.. Nau Ovlhi.

Shurma, Curpunter Contre

Vat ¢p Comm.*union
g 4,

de Rusy hashyayn 5/ She N ikka f am

Jo Gpy, Yuya Rum' L, o oy, Langyg Kap

4ot Lh. Ugg g s dngh 30 S, Uhy, Sinagly
b -'"r_'{n_.hlliri Wuj 570 oy, Nisnhr g Singnp

“he Bijondrg, %o Sh, Tota Rag
{ Sar gy No. 2 1g ¢ vorking {n
Oivy, Cantrel

Uat ey Codmiasion,
Hew Dslpy, )

R.K,

Saey, Ming, Wat gp Rusgurcgs .
e Rppri cuntg

Vs

“u4junger “ersa & QOrg,

e ' Re d30ndants _

L ]
I am dire
‘/r.;/c)./; . - . <.
A Passged By this tTibunal in
———— :

iﬂf’ormetiop .and necessary‘ action, j¢ any,

a.
putes”

/@

b&v'oce‘*'o .

cted t:o_ Foruarg hereuith 4 cCpy uf

7 R ’ \:‘,

AN NE XURE @t

' ég.

" -

Faridgkot House
Copeenicus my rg,

Moy Dong o1 .

UL, SVATRY

Central 'btor ou
Purmn,

}auchﬂL/ Ordor yt,

thy abova ntionod ca 63

Yourn f‘uitﬁ(’ully,
R A
(Eﬁ}*>

Pad .

SECT1 0N UFFICER(3-11)

——————

. —_——

———



o /II‘ L. P _ ? b“
2L 55T 5,
* K L —
- =5 . 4\

. 3 rinf ctrative Tt ihunal . b/ 2N
4 . Tonch, hav Jelhi, Ca

NA-10S/0a e 226 06/97, “alA21/06 In CA-I1MDV/YD
S A2/ ¢ e (e 2418/92,
Y . k4
Now Jelhi thi tae 7(11 Day of May, 144,
‘ '. "1"‘ . [} . ‘
. " Hent'ble M, Jiatico S.¥. Ohaon, Vicn;Chajrman(D)
. ‘Hon'ble M, 2,M.. Ohoundiyal, Member(a) . ‘ .
RA-165/C4 In Ca-7246/92 RAZ171/S¢ in GA-1@I1/92 &
RA-172/9¢ in GAR-2670/92,

M. The Sacrc\.ary, . "{’;‘.‘-.‘.1'" v
. L oave s CpVaasiay b
.‘“\j~-\~»ﬂlnAatr) of Uater . Kesources, Al A
.{ ~vonaram Shakt! Bhavan, PV S
S0 "™ Nau Dalhi, ) ,
2. T hao Chalruman,
Central Jater Commigsion,
Sawua Bhavan, R, ¥, Pu:raT,
Nus Dolnhi,
3. The Executa v Cozineonr, :
Lont v al Stores Jivn,,
Contril Uater Commissior,
R, Purem, Luu Oelhi, Woulee Appl icunt «/.
) o . ' Feabendenles fn (A,
. ‘fthtough S, REAY b;"xr)h) ‘.
. ORL165/¢6 dn Caoprac/9y  weisas -
L 4

1

“hr l J.:‘u!l by g2 p.:.hd N
J/c 55, Kusheshoas Pathak,
Assistant Electiiciwn,
Contrul Storas Jivn, R
Contral Uatm Comaslegsiun,
Uasnt Block 1, Jing Ny, @,
vt Tlowe, i, e, Py an,
tiou Dot : Cewnondent in p/
' -, ul lcant In Uk,

LA-171/64 am BR16211/62

Shr i F(.tioh Kumur 7 fni, '

S/o Shri Year Sain Saini, )

Uorkcharqge* Kl-lldbl,

undar Cxecutlveg En- "-uor,

Conlial Storae Jivinion,

Luntr 4l Uatonr Commlsnlon

Hout lock to, 3, Ulng ..,

217 f'lugr. KUK, Puram, ,

Neu Nelh{, - lnepondoent fn wp/
‘ * «pplicant in 0p-

Bhe172/0¢ in GA- 2 .10/9,

) 7. Seri "\\n'\'ﬁt). Snzrma
\‘3 e/ [ol] tx). . ey 4 '
&\ S C - . - - 'R | oYl oo N

el 2alel, wualtal Stosas Oun,,

ooa"&‘"‘ Coenbtral LCalnr Commission, _
po* Vast Slecck No.1, Ulng No,.¢, T
' 2nd Floor, R,K, Puram, .
Nou Oelhi,

S .

[

———— e e e e

M zas TX * B~4 I G4

.—.——‘____.. —— - —— —



Sh, Raju K=shy apn,

S/0.Shrd Nikka Ham, '
3. Sh, Ouya Nam, , ! . !
S/o Sh3 Danga Ram,g { ?'
4. Shri Dali Singh, v : .
5/0 $h., Bhup Singh, - , o
: ~ . N \ . * :!:.4
2. Shri wiri Raj, - . i
S/0 Shri Mishri Singh, -
G, Shri Bijandra, .
“/3.Sh, Tota Ram,
. T \s.....:i.;\..
'?“E N 7 Sh R'&Ql KURP»IE{TT}J.%‘:«""?X“.° v K . -
'4.'\."' bsimee - N ‘e * . . .:“.:1 ‘(
{QT*-. . 5/o- Sh,, qugﬂ}ﬁrkinl; ¥~;_
8 SR e
. A AATS ) .
8. Sh, Udal Kumar
S/o Shri Kurukul, tosponduvntl s in RA/ .
' o , Apol icant s in QOn, Lo
) (Serfal No.2 to § vcrking I- Centrul Storas Sigd
: Uiun.,Cuntr;l_Uatpr Commission,R, K, Pur am, ' ;“%‘;ﬂ
Huu Oalht,") ’ i ; | ::‘fl l“i"
i EARIRH
!‘...‘ '?
073€7 -(9y Clizcul «T10R) o
dolivarad hy Hon'hloe e, BN, Ohountfyal, Mombnr (A)
These taving “a~licetion: have besen {]ad N
1
Uy Lha resacnianl e “4<4i03L Y%y Comange . JUT ol e Sigr pd b
on 13,02,5¢ in C.A.%cs, 223, BBA, 1631, 220¢ & 241p ' of | |
1992, The follouing directions uerg given:- | -
| .
(i) thg respondgnt s ohall) prosaroe a schumo ,
for roteation andg rejularisagticn c¢f tho :
Casual Luvourers oacloye? by them, This
otheme shuuld take Intp atcount tho raquler
Ppools, Lhutl cun hg Creaton, taklinmag inte
- b <Ccount Lhe Fact that oven {f a purticylac
. sChomg 1ip Campleled, nos schamea gare lainchod
OvuTy yaar, An up:us:ment ul tho rojyular .
- Do sts that can be e gat ol on this basls .
i should be made. For g vularjeatlion, o)) e
thore, vho have Cemplato? 260 dsys survice - "f
17 Lo congecul ivg sears, shuld by qiven '
ptlority In sclordancy uith thafr lonqth
of sorvico; :
(1i)- Theso, uho Ravo ccmplutle 129 days of snTvice
shculd be qivaon temnorury status in eccou! d-
“ ance vlth the Inptruct long Lozuad hy Lhe ‘[
dopar tment ¢© oorecnne: from tirma to timo, .
) Y ¢ After comnalaetion J Lhe roouiroed parled ~f S
' sotrv ice, thuy shou)s he conoldoer et for , s
drsgul 4risatinn;: _ C :
Ates-® & | AN
¢ 1
K toe Sk
pavocate: . * :

\..
.

———



R R

.qulariJatlon of the:

thoir ouwn ardorsy,

T3y~ . oW

(1 {) m!lm(,/t,n'npo) Aty eamploeyana echould hel o

ranl: cad ‘,y otlhoy s )m(/l_um(m. Gy nnm}oyuuu

anth ahiculd b roltuined in Prafarance typ
thoir Sunfor s -ne culsldor g

(iv) SJcll:l.nchn1un 3hall hoy whedtt o by the
Forsondante far SCluliny of thig Tl‘lbuﬂfl]?
vithin 4 parjod or throv munthy from the
dato of cemmunicslion of ,tii e ordpr by the
vetitiongr It.v thom,

The resigu “didlcants el oinm that Lhough the

impugnud wroer
FT'\'.\ q e s

JFtor a1 é}‘g cunofdarabla thought, it u.au s;'\“qoult An

is uary auch luvnsl uno hay huOn passod

ruumcion of junier psosle while randaring the peninr

pe: lg ou.olug. It is their conlention thut duu to

. . _
Financiz) Cenctraingt und comirletion of vorks {n hand

U/C starr undar dif forent Cateyorive from both Contra

‘\

Store Djivigion Ma uoll s Plunnng, Jivlnlon are Yitn)y

Ly Lot ansgyr e sux‘plu;,"ar tar 31,3,1994, 1y has 211.50 beon
Meniipned Lhat L..e Ninisticy cf r;‘r:.:';f NS snphasiaag

-
N

10% of 8x1sling post ynder W/C Ectt, a1sq

SJyrfrendsr o°

for declaring 10% 20sL on U/C gst. 0lishaont, ThU/ hag

stated thgt due to financia) Constraints and lack gof

schemas, the 2oplicints ygrg not uﬁtltleﬂ for any re.

sorvidosy,

Thero 1, Nnothing In thyse dir zclions which

forces thg Tovioev unpljcants to roejuleri se Casual wwprkery
[
in the absence of <Ny nost,

Thuy can tukg intp acccunt
the 1

Zteet position rsyarding thp Projects uhich 4.
Contlnuing any

Fesch the conclusion that no morg Feqular
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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL

RUWAHATT BENCH AT GUWAHRATI
In the matter of

oA, No 253 of 1996
Shri K.K. Baishya & Ors

Vs
Union .of Tadia & Ors.
In the matter of: -
written stalement submitted by the
~ Respondents No. | to 3
The humble Respondents submit their

writien statements as follows:-

1. That with regard to stalements made in paragraph I of the
application, the Rbqundents beg to state that the ﬁtatnmént made by the
applicants that "presently they are working under the Respondents on casual
basis™ is not correct. The Respondents further beg to state that all the
applicants ‘Were engaged as seasonal Khalasis for a ffxed period from I5th
May to 15th October and it‘wasv spncif}nally indicated tn their enfafement
letters. They were enfaded for assisting in collection and  handling of

hydrotogical data from respective rivers for the purpase of floal forecast—

The Respondents further heq to state that the alleged

of

tna  during monsoon.

scheme teferred thereto is not applicable in the facls and cirrumstances

the present rase

It is further stated that the scheme of 1393 was specificallg'

meant for casual workers amd persons on daily wales aQainst the redgular

eslablishment in the various depariment of the Govt. of India. Those who are
engaged on workcharged establishmént like the present case are gpol covered

by the said scheme. Workcharged staff are employed on the actual execution

of specific work or sub-work.

Fllsd by;

{ MD. SHAUKAT ALL

8, Ceatral Govt. Standin

Central

<

z Ccunge®

Admiaisiraiive 1,1,

vial

Shail

Trwabiall dench, Gaw

~
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The scheme of 1993 is not applicable to the casuals adhoc
Khalasi~ ﬁeasunalehulasis of workcharged estahlishment and for those cate-
qories, a separale scheme as per lhe.direutinn of rcentral Adminisirative
Tribunal ﬂq[cutta Rench has already been drafted by C.W.C. and Min. of Water
Pesources and is heing circulated to concern Ministries énd Nepartiments for
their comments” observalions within a fixed Lime frame and immediately
thereof the'nahinet‘approvg[ would he souqht as per transaction of Business
rules. 1t is further stated that as and when the sajd scheme is approved:

the individual applicant’s case would be considered.

2&3 Paras 9 & 3 require no reply.
4.1 Contents of 4.1 requires no reply.
4.2 to 4.6 That with redard to statements made in the para 4.2 4.3,

4.4, 4.5 and 4.6, the Respondents bed to state that the statement made by
the applicants that they are holders of Giroup "N posts on rasual basis is
not correct. The applicants are seasonal Khalasis endaged in workcharged
establishment. The Respondenis further bed to state that as mentioned in
para | herginabove the 1997 scheme is not applicahle to the seasonal 'Khalé—
sis engaged in workcharged establishment. The Respondents further beq to
state that as mentioned in para I, the seasonal Khalasis are enéaged in
workcharqed establishment for 8 specific purpose i.e. for assisting in
“collection and “handling of hydrn[oqiudl data for flood forecasting {from
'respentive rivers during monscon from 15th may to iﬁth October every .year.
Accordingly they a%e endaded every yeér and same kind of lepters are issued
every year. This fact is a}ways ﬁentioned in their enfagement letiers.
Sometimes depending upon the exigedcy of wufk of handling of Hydrological

datas they were engaged during intervening period.
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4.7 to 4.9 Contenls of para 4'7-to 4.9 are not correct aml _dnniwL
Rnﬁpondnnts heq to state that the judament veferred to here pertain; ‘tn
thﬁsa who have heen ﬁnrkipg as Khalasiss Carpenter, Mistries, Motor Mechan-
ics, Drivers and ﬁinutriu?ans on adhoc basis and not to the ;easunal Khala-
ﬁiﬁrenﬂuﬂﬂd }n wurkﬁhﬁrﬂed establishment who works for a limiled_perind for
av'specifiq work. It is further stated that the seasonal Khalasis are ool
adhoé employees. Tﬁe Respdndan%s further beq to Stute‘ihay aré:not aware of
any seasonal  Khalasis whb has got the benefit of thu above rjudgment‘ amd
posted to ghi[[nng. The Re§p0ndents férlhur beﬁ to state that applicants may
indicate the name and his earlier désignation of the-snasnhnl Khalasi, whp
is stated to have heen posted to Shillong. Tt is.respectfully stat?d that
the judgment of this Hon’ble Jribunat, Principal ﬁenchf as referred, is not
app[icah[g in the facts & circumslances of the present case. Tt is further
stated that‘1993 scheme is also not applicable. 1t is furlher.stated that as
subhittéd hereinabuvé the scheme for grant tcmporary stalus qnd regularisa~
tion of seasonal Khalasis is not yet finalised, the nageA of individual
applicant Qduld be consideredﬂon finalisation of thé scheme.

4;Iﬂ' ) That, wiih ‘;egards to statement made in parg 4.10 of the

application, the Respondents beg to clate that as per nature of jdb the

seasonal Khalasis are engaged during monsoon period f.e. from {5th May to

vlﬁth, October every year {or the purpose of flood forecasting. AMier {5th

Octoher there is absolutely no work of flood forecasting. AlL the applicants

*are well aware of this fact that after 15th October they will be disengaged,

“they have aucepted the job being fully aware of this fact. The allegation

regarding alleged exploitation by the Respondents, therefore, is not cor-

rect. ALL the applicants are free to choose any'nthe} job suitable to ‘them.
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.11 That with regards to statements made in paragraphs 4.11 nf'
the applications, the Respondenls bheq to state thqt thé judgment referred in
{he paragraph was spenif}cally meant for the employees who have been wnrking
as Khalasis, Carpenters Mistriess Motor Mechanics, Drivers and FRlectricians
an. adhdc béﬁis and not to the seasonal Khalasis éﬁqaued on 'workcharQed
eslablishment'fnr a specific purpose and for specific period. T4 is further
stated that the seasonal Khalasis are not adhoe employees. As such the ‘said
judament is not applivable in Lhé facts and circumstances of the present
rase.

4.!2 Cuntﬁnts of para 4. 12 are wrong & denied. 1t is denied that
{he Respondents h;vn acted iilegally; as alleged. Tt is further denied that

they have acted in direct tonfrontation with the Hon'ble Trihunal'é order,

AN

as allnged; It is stated that the Respondents have highest regard for the-

majesty of the Hon'ble Tribunal.

”_4.13 That with regard to statement made in.pﬁra'4.l3 of the appli-

cation, the Respondents beg to state thal as atready stated in the above

paras, the scheme for grant of temporary stalus and reqularisation of the

services of seasonal Khalasis has alrealy been drafied by 0.W.C. and Minis-

try of Waler Resources and at present is being circulated Lo concern Minis-

tries .and Departments for their comments/ observations within a fixed time

_ frame and immediately thereof the aabinat‘ﬁpprova[ would be sought as per

transaction of businesg rules. It is further stated that as and when the
Sﬁfd scheme istapprnved; the indivfdual abplicant's case would he consid-
ered. T4 is pertiment to mention that the Hon'ble Trfh?nal in its order
dl.l,l];94 in 0.A. 20694 made specific mention that 1993  scheme is not
appliﬁahle aé the applicant No. 2, herein s not a casual daily rated worker

(copy annexed). MA-1.



~5-

4.l4ltn 416 That wifh reqard to statement made in para A 14, 4015 and
t4.lﬁ of the applicatién; the Respondents beg to siate that the interim order
passed by the Hon'ble Tribunal has already been modified. The Respondents
fur[hnr  beq to ﬁtata'thul the scheme for Qr;nt of temporary stalus .und
reqularisalion of the services of seasonal Khalasis has already been drafted
by C.W. L. and Minfstry of Water Rnsnuruéﬁ andd at present is heinq‘;iruulatnd
Lo concern Miﬁigtrins and Departments for  their comments. observations
Cwithin a fixed time frame and immediately thereof the cabinet approval would
be souqht as per lransaction of business rules. It is furtherkslatud that as
and when the said scheme is approveds the individuﬁl applicant’s case would
he considered. C e

5. | That with regard to statements made in paradraph § of - the
uppiiuutinn the ﬁaspondcnts heq to st;te that regarding qrounds for rnliaf
wi;h Leﬁal Prpvisinn the Raspondentﬁ beq to state that none of the Qrounds
are maintainable in law as well as in fact and as such the application is
Liahle to he dismissed.

fi ' That ‘with reqard to statements made in paraqraphs & of the
appLicalion, the Respondents have no comments on them.

1. Contents of para 1 are denied for want of knowledqe.

§ &9 That with regards to statement made in para &v 9 of the
application regarding relief sought for, the Respondents beg to state that
iH bW 0F the facts and cirnumstanneﬁ.stated shove the applicants are not
‘en@itled to any of the relief sought for and as such their appliuatioq is

Liahle to he dismissed.

A
A
AN
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1 ta 12 That with regard Lo statements made in paradraphs t0, P & 12

of the application, the Respomdents have no comments.

~

That the Respondenls submit that the application is devoid of

merit sand hence liahle lo he dismissed.

Verificaltian

I, V.P.Shiv,  Executive Engineers Niddle Brahmoputra Divisions
(.W.C., Rajaarh Road, -Guwahati-7 and Respondent No.3, do herehy solemnly
dlectare that the statement made above are true Lo my knowledge, betief and
information based on official records. Leqal submission made therein are
brue  upon  teqal advice received and helieved Lo be correcth. | siqn this
verification on this Frak. . day of fﬁfﬁv4lt;#4 1997 at finwahali.
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